Government of Maharashtra
Urban Development Department
4" Floor, Main Building,
Hutatma Rajguru Chowk, Madam Cama Road,
Mantralaya, Mumbai-400 032.

Contact No.022- 22824111 Email ID:pandurang.jadhav@nic.in
No.: CON-2019/CR-03/UD-33 Date: 6" January 2022

To,

The Registrar

National Green Tribunal,
New Delhi (E Mail :- judicial-ngt@gov.in)

Sub. OA No. 544/2019
Dr. Kiran Ramdas Kamble Vs

The State of Maharashtra.

(Regarding Sewage Treatment in
Trimbkeshwar Municipal Council)

Hon. National Green Tribunal (Principal Bench) vide its order in OA No.
544/2019 (Kiran Ramdas Kamble Vs State of Maharashtra) dated 16.09.2021 had
directed Chief Secretary Government of Maharashtra to remain present in person by
Video Conferencing on next date of hearing i.e. 10.01.2022 along with action taken
report.

2.I Ac'cordingly, Action Taken Report is submitted herewith.

(Debashish Chairabarty)

Chief Secretary,
Government of Maharashtra,
Mantralaya, Mumbai



Original Application No. 544/2019
Dr. Kiran Ramdas Kamble Petitioner
VERSUS
The State of Maharashtra Respondents

Action Taken Report
(Submitted in pursuance of the order dated 16.09.20210f the Hon.
NGT)

1. This Hon. National Green Tribunal, Principal Bench, New Delhi by
order dated 16.09.2021 in this matter has directed the Chief Secretary,
Maharashtra, to remain present in person by Video Conferencing on next
date of hearing i.e. on 10.01.2022 along with action taken report. In
adherence to the same, I am submitting herewith the Action Taken Report.
2. In pursuance of the directions of this Hon. Tribunal, the then Chief
Secretary took a review meeting on 21% October, 2021 with concerned
officials, viz. the Principal Secretary, Urban Development Department
(UD-2), Member Secretary, Maharashtra Jeevan Pradhikaran, Mumbai;
District Collector, Nashik; Officers from Maharashtra Pollution Control
Board and other concerned officers, to discuss the action taken by them, in

this matter.



3. In the meeting, the action points were discussed thoroughly and

instructions were given to the respective departments. A copy of the

minutes of the said meeting is attached herewith as Annexure 1.

4.  Thereafter, the Principal Secretary, Urban Development Department

also convened two review meetings on 22.11.2021 and 03.01.2022 and

reviewed the progress in pursuance of the directions of this Hon. Tribunal.

5: As per the directions of this Hon. Tribunal, the pointwise Action

Taken Report is as below:-

Sr.
No.

Point

Action taken Report and Current Status

1

Refurbishment of
existing STP
(Capacity 1 MLD)
in the area of
Trimbakeshwar

Municipal Council

e The

Trimbak  Municipal  Council
completed the work of refurbishment of
MLD STP
Maharashtra Suvarn Jayanti Nagarotthan
Mahabhiyan (District Level). This work

costs to the tune of Rs.0.94 Cr and the

the existing 1 through

entire cost is paid by the Government of
Maharashtra.

Now, this STP is working properly.

Augmentation  of

STP Capacity

through New
Scheme
( Capacity 5 MLD)

A sewage project of Rs. 34.60 Cr with
additional 5 MLD STP capacity is
sanctioned by the State Government on
24" June, 2021 under Maharashtra Suvarn
Jayanti Nagarotthan Mahabhiyan.

The issue of availability of land for STP
has been resolved by the Trimbak




Sr.
No.

Point

Action taken Report and Current Status

Municipal Council and Collector, Nashik.
Accordingly, the land for STP is purchsed
by the Trimbak Municipal Council.

The Trimbak Municipal Council has
completed tendering and work order is
issued on 02.12.2021.

The work of the project has been started
and the expected date of completion of
said sewage project is August, 2023.

The funding pattern of this scheme is 90%
State and 10% ULB. Accordingly, the
State Government has already released
first instalment of Rs. 10.20 Cr to the
Trimbakeshwar Municipal Council on
15.11.2021.

Similarly, Trimbakeshwar being in the
tribal sub-plan area, the 10% of ULB
share to be raised is being provided to the
Trimbak Municipal Council from Tribal
Sub Plan. Thus, this sewage scheme is

100% funded by the State Government.

Interim
compensation

Rs.1.0 Cr

of

This Hon. Tribunal has directed the State
Government of Maharashtra to deposit a
sum of Rs.1 Cr as interim compensation
with Collector of District Nashik for
utilization of the restoration of water
quality of the river at Trimbakeshawar,

District Nashik.




Sr.
No.

Point

Action taken Report and Current Status

o Accordingly, the State Government has
deposited Rs.] Cr to the District
Collector, Nashik on 15.11.2021.

e The District Collector, Nashik has come

up with pre-ozonization treatment at
existing STP for restoration of water

quality of the river at Trimbakeshwar.

e The preliminary proposal is submitted to

Maharashtra Jeevan Pradhikaran for
technical sanction. The said proposal will

be implemented after technical sanction.

Taking action
against Concerned

erring officers

o The Collector, Nashik and Member

Secretary Maharashtra Jeevan Pradhikaran
have submitted report that none of the
officials from their organization are
responsible for delay in making
arrangements of sewage treatment in

Trimbakeshwar.

e However, the State Government has

identified following officers as erring

officers -

1. Mr. Pravin Nikam, the then Chief
Officer, Trimbak Municipal Council.

2. Mrs.Chetana Kerure, the then Chief
Officer, Trimbak Municipal Council.

3. Mr. Sanjay Jadhav, Chief Officer
(Present), Trimbak Municipal Council.




Sr.
No.

Point

Action taken Report and Current Status

4. Mr. Umesh Rathod , the then Engineer,
Trimbak Municipal Council.
5. Mr. Abhijeet

(present), Trimbak Municipal Council.

Inamdar, Engineer

The State Government has initiated
disciplinary procedings against these 5
officers/engineers and show cause notices

have been issued to them.

S Keeping copy of As per directions of this Hon. Tribunal, a
NGT order dated copy of the order dated 16.09.2021 has
16.09.2021 in the been placed in the ACR folders and
ACR folders and| personal files of the concerned erring
personal files of | officers mentioned at point no. 4
concerned  erring
officers.

6 Preparation of |[¢ Government of Maharashtra through

Standard DPRs for
Sewerage Projects

in the State.

Urban Development Department has

directed the  Maharashtra Jeevan
Pradhikaran to prepare a Standard DPR
(Detail Project Report) for sewage Projects
in the State.
Accordingly, Mabharashtra Jeevan
Pradhikaran has submitted the Standard
DPR for sewage Projects. The said
Standard DPR is in the process of
acceptance and on acceptance it will be

provided to all ULBs.




6.  The above pointwise action taken report is submitted for kind
perusal of this Hon. Tribunal. The Hon. Tribunal is requested to please

accept the same and oblidge.

(Debashish Chakrabarty)
Chief Secretary,
Government of Maharashtra,

Mantralaya, Mumbai
Aok ke ke ok
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